m Warkers strike in

% wrweawarnt o gfr ¥ fog 3w
s stk fear § 1 wa: Ieqiza fafger
w2 & fag gur § | MACA A
gru Swifer IgETY ® wiw AryrgE
sq ¥ grqie o)y & amd & wgww 9
fasit 3 1 g7 g wd g A faw
& WO amy wa & S1F%T € @gar
1971-72 & asivsw % g% A I1 €Ty
21
(z) 3z (%) . sewra 1@ amd
& w1737 F1 fA4iW H@ 497 QWX
A1 g Afagd fang &) gaar & ggqw
X} SALEA! BT 507 @H) L |

12.0Z hrs.

CALLING ATTENTIONTO MATTER OF
URGENT PUBLIC IMPORTANCE

Strike by workers of Telco and other
enginecring concerns.

SHRIMATI TARKESHWARI SINHA :
(BASTI) : I call the Attention of the Minis-
ter of Labour, Employment and Rchabitita-
tion to the following matter of urgent public
importance and request that he may make
a statement thereon :

The serious situation arising out of
strike by 40,000 workers of TELCO
and other engineering concerns in
Jamshedpur for implementation of Cen-
tral Bourd Wage-rates.

THE MINISTER OF FOOD AND AG.
RICULTURE AND LABOUR EMPLO-
YMENT AND REHABILITATION
(SHR! JAGJIWAN RAM) : About thirty to
thirty five thousand workers of seven major
engineering establishments in Jamshedpur
have been on strike from the 18th of Novem-
ber, 1969 to press their demand for higher
wages, The strike followed a series of as
yet inconclusive meeting of the State level
tripartite committee sct up to go into the
matter. This Committece was constituted in
pursuance of the unanimous agreement rea-
ched at an earlisr tripartite meeting held at
Patna on the 13th of September, 1969 for
the purpose of working out an agreed wage
structure for workers in the Engincering
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Industry in the State of Bihar, in the con-
text of the Report of the Central Wage
Board for Engineering Industries. The Wage
Board’s recommendations not having beem
unanimous, the approach to implementation
has been in terms of State region-wise settles
ments, The State level Tripartite Committee
last met on November 15, 16 and 17, 1969.
During the course of these discussions, the
Committee was given to understand that the
strike at Jamshedpur would take place from
the 18th of November 1969 unless the co-
mmittee was able to bring about a wage
settlement before then,

The Labour relation machinery of State
Government of Bihar is seized of it. The
needed Jaw and order arrangements at
Jamshedpur have been provided. The State
authorities have appealed to the workers to
tresume work so that the tripartite negotia-
tions can be carried forward in the proper
atmosphere.

We are in touch with the State Govern-
ment and have advised them to try and
bring the parties together for further nego-
tiations.

I will take this opportunity to appeal
to the workers to withdraw the strike and
to the employers to withdraw their withdra-
wal from the tripartite negotiations.

SHRIMATI TARKESHWARI SINHA :
The workers have resorted to this strike be-
cause they have failed to get their grievances
redressed by other means. It has been sta-
ted on and off by the Central Government
as well as the State Governments that they
would use their good offices and their ma-
chinery to sce that the wage board awards
are implemented Secondly, is it not a fact
that at the present moment the Bihar Assem-
bly stands suspended and, therefore, it is
the responsibility of the Central Government
to take an active interest in the settiement
of this issue ? In this context, may I know
whether the representatives of the workers
and the management have been called here
to see that a settlement is arrived at? I know
that they are here but 1 do not know whe-
ther it has been at the instance of the
Government of India that they are here.
Then, may 1 have an assurance from the hon.
Minister that this matter will be settlied by
direct initiative of the Central Governmeat
so that a large number of workers may
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agnin go dack to work ? Most of the ghe-
€308 are taking place in this country prima-
rily for the reason that in spite of the fact
that the wage board awards are mandatory
‘the management refuses to implement them.
Isita fact thatthe government machinery
is so weak that it cannot exercise its influ-
€nce to sce that the workers’ rightful claims
.are accepted ?

SHRI JAGJSIWAN RAM : As I have
stated earlier, it is a fact that the recommen-
-dation of the wage board was not unani-
mous. Therefore, at a meeting heid here
some time back it was decided in consulta-
tion with the representatives of workers,
employers and the State Governments that
<fforts should be made by the State Govern-
ment to have a State-wise or region-wise
scttlement. The State Government wanted
some time to negotiate with the parties at the
‘State level.

SHRI S, M. BANERIJEE (Kanpur) :
There is no elected government in the State.

SHRI JAGJIWAN RAM: In some States
settlements have been effected. Here also
when the tripartite negotiations were going
©on at one stage it appeared that the settle-
ment was within reach. Knowing the area
of difference between the employers and the
-employees, I have no doubt that if a fur-
ther negotiation takes place a final settle-
ment can be effected in the next week or
two. The Advisor of the Bihar Goverament
was here and he had discussions with the
officials of the Labour Ministry. One or
two represontatives of employers were also
here; may be they are here even today.
Following the break down of the negotiation
the representatives of employers wrote to the
government that they are withdrawing from
the tripartite negotiations. That is why I

said that let the workers withdraw the
strike and the employers withdraw their
withdrawal.

SHR]I YOGENDRA SHARMA (Begu-
sarai) : What about victimisation ?

SHR1 8. M. BANERJEE : They will
wictimise every workers. Last time Tatas
and others did it,
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SHRI JAGJIWAN RAM : It hasbeen
our approach that in such cases victimisation
should be done a way with. I would still
appeel 10 the workers and employers to sit
around a table and discuss the problem and
1 have have no doubt that the area of diffe-
rence being very narrow the final settle-
ment can be reached within the course of
the next few days.
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MR. SPEAKER : I am very sorry. A
question can be asked oniy by the hon,
Member calling attention of the Minister.
He can get up and say that he ix not
satisfied. .

ot W o g wigde ara agt
RNWE, AN W) gIw W3
qar 731 §, g4 feafa &Y awwar s 1gy,
q=4) o TqsT FL )

MR. SPEAKER : I will have to allow
everyone if 1 depart from the practice.

&t anuw Aave  (afem  faed) :
swsge wgEa, § gaA wgey & g7 qqA
w1 exry ar g fe gak @y § g
TG o A & wargy s 9 & araar
argar g B ag a g7 orddz 3 Jvaw
ax QX gl Frar g1, 3z FAAT €&
gETT gur ar, fead ar 343 ww fear
aYr ag w3y wiat & S garfang fode
At qrar s s Ha AT ogA § o
o} f quwr and gnfne aff § <w
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SHR! X. N. PANDLY (Padrauna® :
Sir, I riseona point of order. The :dea’
of appointing a wage board was evoived du~
ring the Third Plan to maiatain industriak
peace in the country and to have uniformity .
in wages. Now, the hon. Minister says thas.
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the States have o negotiate on the wage
issue which will mean that cach State will
have a different wage pattern. How is it in
consonance with the idea evolved during
the Third Plan ?

MR. SPEAKER : Thisis no point of
order. ] request you not to get up on any
pretext to raise a point of order. There is
no point order.

*it ggeag geRTEw (J7HqL) ¢ XeA
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¥ ) A ). fag, o Qumrgare §, wg Ay
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SHF! GEAT FU & | IF AT §, T £
a%d § 1 AfsT gy ag 7§ gar ar qar
yfefeafaar &4 agr 2t &, a0 @ o7
ua. §. & & W 1y agr, WY &rgw gy
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a1 &, gz A7 21aT )
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sfafafa N axg ¥ st afafafu gzt
Fyvar gz & 4 gar amnr
anT azi & 1 whadifeal @ Fgan fe
azi 371 407 AT qar ayxeawar gk
a1 IART IMTT F A1 qgt 9T faAsx &
A7d1 q @Al uE WAAT 4d g IasT
g1 fEgr A

SHR1 JYOTIMORY BASU (Diamond:
Harboar) @ And make a Statement omw
the floor of the House.

«Y AYgERg geATE : ¥OA A 7T,
AT «T ATE 127 WA

weaw w139 : fxA% oW A §
wifan «z:@MA {194 q, 419 AT K
IAE! AT AL X A%

SHRIMATI SUCHETA KRIPALANJ
(Gonda) : The hon. Minister has himself”
admitted thut the tripartitc talks have failed:
and the workers have gone on sirike. He:
has afso said that the recommendations of
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the Wage Board were not unanimous, that
ithere were four different recommendations
which were conflicting and therefore, the
work is more difficuit and the tripartite
conference has to assume more responsibility
.and to practically discuss it de
arrive at a workable solution. Now, the
State Government having failed, may 1
suggest that the Central Government should
<call the tripartite conference here and
.assume full responsibilty for bringing about
.a workable solution ?

novo and

He has also very kind!y said that hc is
.appealing to the workers to withdraw the
-strike and also appealing to the employers
.to participate in the tripartite conference
~which is very good. [ was going to ask
him to do that. 1 would now ask the
Minister to make a firm announcement that

-none of the workers will be victimised. On
that basis the workers should be asked to
.resume work. A firm date should be

announced for the tripartitc conference and
the Central Government should assume
.entire responsibility for bringing about a
-settlement in the matter.

SHRI JAGJIWAN RAM : At this stage
I would reply that the State Government
~cannot be completely kept out of the picture.
it should not be forgotten that it is a
matter in the State’s sphere.  Therefore, the
:State Government will have to deal with
-this question. But we will give our good
.offices as 1 have already said.

SHRI S. M. BANERIJEE : Mr, Bhagat
~went to Calcutta during the jute miils
-strike. 1 would request you to kindly
:dntervene  ceffectively. Otherwise TATAS
-will never implement. 1 can assure you.

SHR1 JAGJIWAN RAM : As 1 have
-said, we wiil give our good offices to see
that the parties are brought to the negotia-
ition, table and negotiations take place and
.a final settlement is reached within a very
short time. (laterruptions).

AN HON. MEMBER: Bihar representa-
rtives are also here.

SOME HON. MEMBERS : What about
wictimisation ?
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SHRI JAGJIWAN RAM :I have say
about that also.

12.22 hrs,

PAPER LAID ON THE TABLE

Registration of Electors (Third Amendment)
Rules, 1969

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM)

I beg to lay on the Table a copy of the
Registration of Electors (Third Amendment)
Rules, 1969, published in Notification No.
S O, 4540 (English version) and S O. 43%41
(Hindi version) in Gazette of India dated
the 6th November, 1969 under sub-section
(3) of section 28 of the Representation of
the People Act, 1950. [Placed in Library.
See No. L T. 2084/69].

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :--

“In accordance with the provisions of
rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I
am directed to enclose a copy of the Indian
Soldiers (Litigation) Amendment Bill, 1969,
which has been passed by the Rajya Sabha
at its sitting held on the 19th November,
1969."

INDIAN SOLDIERS (LITIGATION).
AMENDMENT BILL

As Passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the House the Indian Soldiers (Litigation)
Amendment Bill, 1969, as passed by Rajya
Sabha.

12.23 brs.
WEKY (AMENDMENT) BILL-CONTD,

MR. SPEAKER : Now we will take up
the next item-Item No. 5. Further considera-
vion of Wakf (Amepdment) Bill. The time



